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CENTRAL ADMINISTRATIVE TRIBUNAL ,ALLAHABAD EENCH.

Review Application No,4/2 of 1994
( On Behalf of Respondents,Union of India& others)
IN
- X
Dated : 13 M—a&*-eh, 1995,
L.

Sunita Verma. ... Applicant,

{ By Advocate Sri R.G. Padia)
VERSUS

Unicn of India
and others ve e ... Respondents,

( By Advocate Sri P. Mathura )

Hon, .ir., Justice ,B.C. Saksena, V.C.
Hong ir, S. Das Gupta, Member (A)

OnRh DESA
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This application has been filed under Sec.22 (f)
of the Administrastive Tribunals Act, 1985
seeking a review of the judgment and order dated
10,11.,1993 vy which a Single xember Bernch of this
Tribunal allowed O.A., No. 314 of 1992, The operative

portion of the sald order reads as follows;

" In view of the discussion afcresaid, this
petition is allowed, The order impugned

datéd 21,3,1988 1is hereby guashed and the
the|respondents are directed to gppoint the
oetiticner in a suitable post in Class=III
category having regard to her qualifications
within a period of 3 months from the date of
communic -tion of this order,"

2.4 The aforesaid order is sought to be reviewed

on the ground that on inquiry, it has been
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found that the applicant got married during the
pendency of the 0,A. before this Tribunal. It has
veen averred that on receipt of the order, the matter
was further processed at the divisional headquarters
level and the 3egior elf are Inspector was deputed
to complete the formalities, It hes further been @22
averred that the said Senior welfare Inspector
has reported that he was informed by one Smt, Sudha
Asthana¥dfe of the elder brother of the applicantts
husband |that the applicent got married at Jaunpur
during the pendency of the Original Appliceticn which
was allowed in her favour, A copy of the report of
the said walfare insoector has been placed as
Annexurea 3 to the raview applic.ation, It has been
submitted by the respondents,who are the oresent
applicant in the review application that the fact of
marrizge of the applicant required sericus gdnadena-

, . . . darved”
attention of this Tribunal and wouldkyznt review
1

1

of the judgment and order already passéd, {n view
of the fagt that the &pplicant's marriage came to @

their knowledge only subsequently,

3. The applicant in the O.a. has filed a

counter affidavit to the review app»lication, Though,
there is| no specific denial of the allegationg that sh
got marrisd during the pendency of the Orijinal
Application, she has submitted that the review

application is not mainteinable and that there was
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no question of completing any formalities after
specific¢ older has been passed by the Tribunal
directing the respondents to provide her emoloyment

on compassignzate ground,

4, The Deview applicaticn was filed on 10,2,1994,
Since the judsment and order of w:.ich review has
been sought was passed on 10,%1,1993 and was
communicated shortly thereaf ter to the respondents,
the review|application was not filad within the
period of limitation, The erstwhile respondents

and the prasent applicants in the review application

have filed |a delay condonation application alon~ with

the review application, It has been submitted therein
that in view of the facts averred in the review

application, the delay in filing the said applicalies
b
pe condoned, It would Be appeared from the averments

made in the review application th-t the delay has been
b
caused by the resgondents in the O.A,Lundertaking

an inguiry idto;marital stotus of the applicant,

'Y

The direction given by, Tribunal in its order dated

10,11.1993 | is absolutely clear and unambigquous, It

directed the respondents to appoint the petitioner

Gn s sultable post in Class-III category having

Y

regard 1o her qualificstions and that was required
b Neg ~

qf the reSpondent%Lto ascertain the gqualifications

of the applicant and to offer her a job commensurate

M nE b,

with her quelification in Class-III categor%&dto

undertake an investigetion withregard to the suidabili-

-ty of the apovlicant on any ground except her
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htions and least of all into her marital

In view of this, the reasons for delay
ery convincing and cannot be condonad, Tne
pplication is, therefora, liable to be

d cn the ground of limi+ation,&égngddiua'

oart from the delay in filing the apolication
that the only ground taken in this case

ew of the earlier order is the fact of
ed marriage diring the pendency of the

application, Je see no reason to enter into

the controversy as to whether the applicant really

got marr
such man
on comp4

an order

already

an error
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the orde
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find no

on the f
now broy

controven

6, In

in the 1

ied or)if so, what would be the effect of o
riage on her eligibility to be granted aw fhy+
ssionate ground, The scope of review of
already passed 1s very limited., The order
rassed can be reviewed only a%%%i there is
apparent on the face of the recgrds or if
matter 1s broucht out requiring review of

T osassed provided such mstfer could not

it out earlier despite due déligence, Ade

error apparent in the order dated 10,11.1993
sce of the record, The fresh fact which is
ght out is wholly irrelevant to the

sy in the Original Application.

} view of the foregoing, we find no merit

eview application which in any case is barred
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by limitatipn, The said review application is
therefore, dismissed, The interim order passed
staying the judgment and order dated L0,11,1993 1is
vacated, There will re no order as to costs,
) =
Member (A) #ice=Chairman

(n.u.




